
CENTRAL ADMINISTRATIVE TRIBWAL 

BPN GALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
BPGAL(IE - 560 033. 

Dated:30 MAR 1995 

APPL1CATICN NO. 	1208,1360 and 1361 of 1994. 

APPLICiANTS:S/Sh.Sesha and two others., 

v/s. 

RESPQDENTS: The Divisional Engineer, Telecom, Bang alore-6 
and three others. 

To 

1. 	Dr.LS.Nagaraja,Advocate,No.1l,Second Floor, 
First Cross,Sujatha Cornpex,Gandhinagar, 
Bangalore-560009. 

The Divisional Engineer,Co-Axial Cable Prèject, 
Telecom,Bangalore-560 006. A copy of the apli-
cation along with the appendix is sent herewith 
?o± perusaFnd necessary action, as ordered by 
the Tribunal. 

The The Chief General Manager,Karnataka Telecom 
Circle,No.190ld Madrasm  Road,tJlsoor,Bangalore-8. 
A co y of the application along with the appen- 
ix is a so sen erewft1fYiusa and neces- 

V action, as ordered by the Tribunal. 

4. 	Sri.M.Vasudeva Rao,Additional Central - Government 	- 
Standing Counsel,High Coutt Building,Banga1ore-1. - 	'- 

Subject— F.rwarding copies of the Orders passed by the 
Central Mministrative Tribunal,Bangalore-3. 

- --xxx--- 
Please find enclosed her'with e. copy of - the Ordr/ 

Stay ("rder/Ifltcrim Order, -pa5se1 by this Tribunal in the above 
cnL6031995. 	 - 

DE 
JUDICIAL BRftICHES 

- 	Tfl* 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH: BANGALORE 

ORIGINAL APPLICATIONS NUMBERS 1208, 1360 AND 1361 OF 1994 

THURSDAY, THIS THE 16Th DAY OF MARCkI,1995. 

Mr. Justice P. K. Shyamsundar, 

Hr. T.V.Ramartan, 

M.Suresha, 
Aged 2 years, S/o Sri Mariyappa, 
89, Kempanna Gaul, 
Doddarnavalli, Bang4lore-560 004. 

V.Venkata Raniappa, 
Aged 26 years, C/o A.Shankar, 
Punappa Compound, 1/4, 
Marena Haul, Vijayanagar, 
Bangalore-560 040. 

M.S.Kumaraswany, 
Aged 25 years, C/o Charan Singh, 
17/5, R.K.Building, Mubarak Mazjid Road, 
III Cross, J.C.Nagar, 
Bangalore-560 006. 

Vice-Chairman. 

Member (A) 

.. Applicants. 

(By Advocate Dr.iLS.Nagaraja) 

V. 

The Divisional Engineer, 
Telecom, Coaxial Cable Project, 
Bangalore-560 006. 

The General Hanager, 
Telecorn,Karnataka Circle, 
Bangalore-560 008. 

ThêCflaIr.nian, 
Telecom Commission, Sanchar Bhavan, 
New Delhi-hO 001. 

Union of India, 
represented by Secretary to Govt. 
Ministry of Commissions, 

! th Sanchar Bhvän, New Delhi-hO 001. 	 .. Respondents. 

(By StandIng Counsel Shri M.Vasudeva.Rao) 



------------.------------ - 

-- 	 - 
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to have been made by the applicants as per Annexures-A5 to A7 

and accordingly we dispose of/ these applications with a direc-

tion to respondents 1 and 2 to consider and dispose of/ the 

representations submitted by the applicants as per Annexures 

A5 to A7 within one month from the date of a copy of this 

order,if they are still pending. Dr. ii.S.Nagaraja,learned 

counsel for the applicants submits that the department should 

wi-Aile deciding the representations, bear in mind the scheme 

formulated and the judgment - of the Supreme Court, a copy of 

which is enclosed to the application. We do hope that the 

department will bear in mind this submission also. 	We direct 

a copy of tnis order and the copy of the application along with 

the appendix be sent to respondents 1 and 2 for information 

and necessary action. 
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